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Title: Discussion on the Pre-Natal Diagnostic Techniques (Regulation and Prevention of Misuse) Amendment Bill, 2002. (Bill passed)

MR. CHAIRMAN: The House will now take up item No.34 - consideration and passing of the Pre-natal Diagnostic
Technigues Amendment Bill.

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI A. RAJA): Sir, | beg to
move* :

"That the Bill further to amend the Pre-natal Diagnostic Techniques (Regulation and Prevention of
Misuse) Act, 1994, as passed by Rajya Sabha, be taken into consideration.”

Through this Bill, | propose to bring in a legislation to make necessary amendments to the Pre-natal Diagnostic
Techniques (Regulation and Prevention of Misuse) Act, 1994, to bring the techniques of pre-conception sex
selection, use of ultrasound machines, etc., within the purview of the Act. The proposed amendment also addresses
the difficulties encountered in implementing the Act.

Sex determination techniques are used in India since 1975 primarily for the determination of genetic abnormalities.
However, these techniques were widely misused to determine the sex of the foetus and subsequent abortions if the
foetuses were female. In 1986, the Forum Against Sex Determination and Sex Pre-selection, a social action group
based in Mumbai made a systematic attempt to initiate a campaign on this issue, pressuring the Maharashtra
Government to enact the first ever law in India. The Maharashtra Pre-natal Diagnostic Techniques Act was enacted
in 1988. A Central legislation, based on this very Act, namely, the Pre-natal Diagnostic Techniques (Regulation and
Prevention of Misuse) Act, 1994, was brought into operation from the 1st January, 1996. Rules have also been
made under the Act.

* Moved with the recommendation of the President.

Under the existing Act, pre-natal diagnostic tests or procedures are followed only for the purposes of detecting
genetic or metabolic disorders or chromosomal abnormalities or congenital anomalies or sex-linked diseases,
subject to specified conditions. It is illegal to utilise the pre-natal diagnostic techniques for determination and
disclosure of the sex of the foetus. However, the ultrasound machines were being clandestinely used for
determination of the sex of the foetus of pregnant women, leading to female foeticide. This resulted in an adverse
sex ratio of 927 female children to 1,000 male children in the 0-6 age group, as revealed by the results of Census,
2001.

The pre-natal diagnostic techniques like amniocentesis and sonography are useful for the detection of genetic and
chromosomal disorders or genetic malformations or sex-linked disorders, etc. However, this technology is misused
on a large scale for sex determination of the foetus and mostly if the foetus is found to be female, it prompts
termination of the pregnancy, bringing an abrupt end to the gestation growth of the unborn child.

Simultaneously, techniques are also being developed and refined to select the sex of the child prior to conception.
The use of technology for this purpose is wholly discriminatory to the female sex and impacts the status and dignity
of women. Large scale dissemination of these technologies may in future precipitate a severe imbalance in the
male-female ratio.

Accordingly, it has become necessary to enact and implement a legislation that would ban the use of both sex-
selection techniques prior to conception as well as misuse of pre-natal diagnostic techniques for sex-selective
abortions. The use of these techniques needs to be regulated for the appropriate scientific use for which they are
intended. It is proposed to ban more explicitly the use of ultrasound machines for detection of the sex of the foetus
of pregnant women and to contain the menace of the female foeticide, so that the sex ratio could be improved in
view of the adverse male-female ratio in the country, particularly among the children in the 0-6 age group.

The hon. Supreme Court has directed the strict implementation of the Pre-Natal Diagnostic Techniques (Regulation
and Prevention of Misuse) Act, 1994. The hon. Supreme Court has further directed amending the PNDT Act,
keeping in view the emerging technologies and difficulties encountered in the implementation of the Act.

In terms of the directions of the hon. Supreme Court and the experience gained in the implementation of the PNDT
Act, the Central Supervisory Board constituted under the Act has suggested certain amendments to the Act. It is,
therefore, proposed to amend Sections 1 to 7, 14 to 18, 22 to 24, 28 and 30 to 31 of this Act. The important
amendments include bringing :

* Pre-conception selection of sex within the purview of the Act;



« Use of ultrasound machines more explicitly so as to curb their misuse;

« Sale of ultrasound machines or imaging machines to the bodies which are registered under the Act;

« Introduction of State-level supervisory Board on the lines of Central Supervisory Board for monitoring the
implementation of the Act;

» Constitution of a multi-member State-level Appropriate Authority for better implementation;

+ Making punishment more stringent so that they serve as a deterrent and minimise violation;

» Conferring more powers to Appropriate Authorities giving powers to them for search and seizure making
mandatory the maintenance of records in respect of ultrasound machines and other equipment capable of
detection of sex of foetus within the purview of the Act.

Keeping in view these amendments, new definitions and explanations have also been added in different sections of
the Act.

It is also proposed to change the title of the Act to "The Pre-Conception and Pre-Natal Diagnostic Techniques
(Prohibition of Sex Selection) Act" so that the general public, para-medical and medical personnel comprehend the
purpose and message of the Act from reading the title of the Act itself. The experience has shown that persons
violating the provisions of the Act escape unpunished because of the collusion between the doctor and the person
wanting the conducting of the test.

For these reasons, the proposal is mooted to amend Sections 1 to 7, 14 to 18, 22 to 24, 28 and 30 to 31 of the Act
and introducing new sub-sections in the existing Sections, adding new definitions and explanations.

Therefore, Sir, | move that the Pre-Natal Diagnostic Techniques (Regulation and Prevention of Misuse) Amendment
Bill, 2002, as passed by Rajya Sabha, be taken into consideration.

MR. CHAIRMAN : Motion moved:

"That the Bill further to amend the Pre-natal Diagnostic Techniques (Regulation and Prevention of
Misuse) Act, 1994, as passed by Rajya Sabha, be taken into consideration."

We have two small Bills to be passed today. So, | request the speakers particularly to be brief so that both the Bills
can be passed quickly and maximum time can be given for the discussion under Rule 193 which is a very important
subject which will be discussed today. Shri Priya Ranjan Dasmunsi to speak now.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | will be very brief because my colleague Shri Jagmeet Singh
Brar will speak for five minutes.
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SHRI PRIYA RANJAN DASMUNSI : Sir, we are fully supporting this Bill brought by the hon. Minister and our Party
is in full agreement with the objects and reasons for which the Bill is brought. It is a matter of great shame to us that
in the civilised India, mostly among the educated people, we are misusing the provisions of the Act. It is we who feel
that the birth of a girl-child is a crime or is a shame to a family. It is unfortunate in the civilised India.

| came to know only recently that the growth of population of the girl-child in the entire North-Eastern States,
Haryana and Punjab is going down beyond proportion. | am not saying that it is because of this thing. But if it is not
implemented rigorously, as the hon. Minister has stated, | am afraid the concept of motherhood will be destroyed.
We always call our country as the motherland. We believe first in mother. Now the concept of the very motherhood
is being destroyed by ourselves. | am sorry to say that it is not being done mostly by the people who are not
sufficiently knowledgeable and literate but it is being done by the literate people in most of the families.

Therefore, we fully support this Bill. We desire and urge upon the Government to implement and execute it not only
within the text of the Bill but by a positive motivation campaign by media, television, documentaries, etc. so that
there is an awareness in the country not to do this kind of crime and not to kill the motherhood and thereby provide
an assault on the entire womanhood of the nation.

We, therefore, feel that this Bill is just and proper and we support the Bill.

DR. AD.K. JAYASEELAN (TIRUCHENDURY): On behalf of DMK Party, | support this Bill. Actually, our dynamic
leader Dr. Kalaignar Karunanidhi is supporting this Bill. There is a growing menace of female foeticide and misuse
of ultrasound machines. Such practices are unjust, unethical and illegal. It is being considered by some as mother
of all crimes. The foetal sex determination by misuse of ultrasound machine has become very common in our



country due to various reasons. Actually, if the high rate of abortion of foetus carrying a female child continues, the
consequence will be that there will be a greater demographic imbalance in our country. So, | welcome this measure.

As our friend said, we worship the women folk as mothers and goddesses, but because of the social evils that our
system and other systems have, we want to have only boys and not girls. It has resulted in decline of sex ratio in 0-
6 age group. According to 1991 Census, there were 944 girls per 1,000 boys. Now it has declined to 927 girls per
1,000 boys. If it continues like this, it will create a great chaos and confusion in the society. For marriage, a person
has to seek a bride and if there are only 900 girls per 1,000 boys, what will they do? They will have to fight for the
bride. It will create a real confusion and problem in the society itself. | think, some people will have to remain as
sanyasis or unmarried. It will be an unfortunate situation that may emerge.

In the 1994 Act, only Central Advisory Committee was constituted. Now, in this Bill of 2002, Central and State
Committees are proposed to be constituted. We welcome this measure. | would suggest that this must be done at
the district and block level also and such committees must be constituted at the district and block levels so as to
have a wider perspective and wider scope. It must reach the grass-root level. Only then, it will be very effective. We
have all the plans at the higher level. They do not reach the people. Actually, there must be a holistic approach.

At various levels - medical, legal and most importantly social one - the status of women must be improved. There
must be political will for empowerment of women. The founders of Dravidian Movement and a social reformer, Shri
Thanthai E.V.R. Periyar fought for the empowerment of women. It was followed by his follower and the founder of
DMK Party, Shri Arignar C.N. Annadurai. Our dynamic leader and former Chief Minister of Tamil Nadu, Dr.
Kalaignar Karunanidhi made a historic legislation by providing equal rights to property to women in 1989. To further
the process of empowerment of women, our DMK Government implemented 33 per cent reservation for women in
local bodies. This can be followed by other State Governments also to empower the women. The solution of the
problem is to empower the women. | really congratulate the Minister and | fully support this Bill.
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*SHRIMATI MINATI SEN : | would like to say a few words on behalf of my party while supporting the Pre-Natal
Diagnostic Techniques (Regulation and Prevention of Misuse) Amendment Bill, 2002. The Act was first enacted in 1994 in
view to stay female foeticide. But from the very beginning, the provisions of this Act were unsatisfactory. The vested
interests took advantage of the loopholes in the Act and misused the technique. And a sizeable portion of the doctors’
community misused the sex determination test and sex technology owing to the lack of will on the part of the
Government. Even some lawyers fought in support of the Act. If the Act is not strengthened and not implemented strictly
from the day onwards, we believe there will be a serious problem in the ratio of men and women in the future in this
country. There has been a decline in the ratio regarding six year old children in our country especially in the States of
Punjab, Haryana, Himachal Pradesh, Gujarat, Chandigarh and in Maharashtra. One of the reasons for this was the early
establishment of private sex determination clinics in these States and abortion of formal foeticide became popular in the
later seventies and early eighties. Different women organisations, especially our own AIDWA, a major part of the society
and also the judiciary raised protests against such happenings. Supreme Court had also expressed displeasure at the
conduct of the Central and State Governments. It is saddening that after a gap of eight years, the MCl is still maintaining
that unless the doctor's intention is proved, he cannot be held responsible for sex determination tests.

*English translation of the speech originally delivered in Bengali.

(Original in English) Sir, there are some other areas also where | have some suggestions to make.

In the present procedure, prior to the action taken, several authorities would have to be consulted and as such this
procedure gives rise to the probability of the tampering and destruction of evidence.

Secondly, if sex determination has been declared as a crime like other crimes, then parents should be given the
right to go directly to the police or to file a complaint before a court of law against such a crime.

Thirdly, it would be unjust to treat the medical practitioners as a privileged class and they are to be governed by the
same process of justice as applicable to every other crime.

| also propose that necessary steps should be taken to prevent unnecessary delay in action.

In rural areas, some pregnant mothers are being compelled by their husbands and in-laws to undergo prenatal sex-
determination tests. A provision must be made in the present amendment for punishment of such criminals. In such
cases, pregnant mothers should not be given punishment.

In order to ensure accountability of the Committee and also the Central Supervisory Board, amendment should be
made, giving mandate to CSB to submit reports regularly to Parliament and through Parliament to the Standing
Committee on Health, Women and Child Development. In this context, | would also propose that all records in
respect of registration of clinics as well as action taken against the clinics should be made available for public
scrutiny.

The proposed amendment should include setting up of State Advisory Boards. It would be more appropriate to set
up multi-member authorities that would function at the District level.

Lastly, mobile vans should be used for pregnancy-related treatment and not for conducting sex-determination tests.
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SHRI RUPCHAND PAL (HOOGLY): Sir, | am on a Point of Order.
MR. CHAIRMAN : Under which rule?
SHRI RUPCHAND PAL : Under Rule 372.

Yesterday, when some of us raised the issue about Tehelka, we were assured by the Chair that the Minister would
make a statement at 2 p.m., immediately after the Lunch Hour today. It is already 2.50 p.m. We want to know when
the statement will be made. ...(Interruptions)

SHRI HANNAN MOLLAH (ULUBERIA): Hon. Speaker asked them to make a statement yesterday itself; but they
failed to do so.

MR. CHAIRMAN: Do you have anything to say, Shri Santosh Kumar Gangwar?
SHRI RUPCHAND PAL : Where is the Law Minister?...(Interruptions)

MR. CHAIRMAN : Hon. Members, please take your seat. The hon. Minister wants to clarify the position.
agiferad 3R wigplcres W #@3ATerd d Asa #H3ll a1 HHeta Sl Harera J asa #3741 (A el AR TER) @ |9l o, e
TR A I 9@ B TS & T off 6 v [ w3 St @ ara g€ oft ofR g9 o % ot 39 wed # Ierd & seetl F i |
g1 # arft Sra g 3R ST S e B qarsA|
#H T Aol : I8 TSR 9o & & T U6 919 =l & 21a€| (eraum)
SHRI RUPCHAND PAL : Sir, it is violating the direction of the Chair. ...(Interruptions)
MR. CHAIRMAN: The hon. Minister has gone to find out the position. You please wait.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : There was a direction from the Chair yesterday. In the Revised List of
Business, there is no mention of it. At what time will the Law minister come and make the statement? Obviously, we
are apprehending something wrong. The House will be adjourned today after six o'clock. Still we are not aware at
what time the Minister will come and make the statement. Even the Parliamentary Affairs Minister yesterday
reconfirmed the direction of the Chair about the statement. &€ (Interruptions)

SHRI HANNAN MOLLAH : The Law Minister telephoned Mr. Deputy-Speaker and agreed to make a statement.
...(Interruptions)

MR. CHAIRMAN: Shri Santosh Kumar Gangwar has gone to find out the position. You please wait.
...(Interruptions)

SHRI RUPCHAND PAL : Mr. Chairman, when will it be made? ...(Interruptions)



SHRI PRIYA RANJAN DASMUNSI : None of the Parliamentary Affairs Ministers is here. The Law Minister is sitting
here, possibly with a brief. | do not know about that. He is entitled to make the statement. Yesterday, Mr. Deputy-
Speaker made it clear that the Law Minister telephoned him and told him that he will come to the House today and
make the statement on Tehelka. It was reconfirmed by the Minister of State for Parliamentary Affairs, Shri Santosh
Kumar Gangwar. But in the Revised List of Business, nothing has been printed. ...(Interruptions) We are now

passing the time. This is what is happening....(Interruptions)

MR. CHAIRMAN: Shri Santosh Kumar Gangwar has to find out the position. You wait for that. In the meanwhile, we
can continue with the discussion on the Bill.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, give time to the Government. Let them find out. The moment the Bill is
passed, they have to make the statement. Otherwise, we cannot keep quiet. ...(Interruptions)

SHRI RUPCHAND PAL : Sir, when are they coming? When will the statement be made? | had asked whether it will
be made immediately after the 'Zero Hour'. ...(Interruptions)

MR. CHAIRMAN: He has gone to find out the position. You wait for him.
...(Interruptions)
st wierm e W (RealR) @ o smas arw ofik @i famg = 21
HATY HEIE : 3T A1$T 1 ok BTl anft et & TR oY 989 ot & & 99 gom U1 4 aax usdT Seeng 3|
St I TSAS : FHIIRT S, & IO U S HT el fmar o, #at ot wet €7
TATgl TRy : IHE o, 39 43 wgd |
#t I T3 : |urufa S, WAl Sft B Iaredl, EF 4o S|

MR. CHAIRMAN: Nothing will go on record except Dr. Jagannath's speech.

(Interruptions)™

* Not Record.

DR. MANDA JAGANNATH (NAGAR KURNOOL): Respected Chairman, Sir, | stand here on my behalf and on my
Party's behalf, to support The Pre-Natal Diagnostic Techniques (Regulation and Prevention of Misuse)Amendment
Bill, 2002.

Sir, Pre-natal diagnosis is meant for good purposes of knowing the pre-natal diagnosis of conditions associated
with chromosomal anomalies and many inborn errors of metabolism.

Usually, these are the methods adopted for medical and academic purposes. The Cytogenetics test,
Amniocentesis, Protein Essay and DNA diagnosis is meant for determining bio-chemical disorders. The Ultra-
Sonography and Foetoscopy is to know the congenital anomalies, if there is anything, existing in the foetus in the
mother's womb. Then, Maternal Serum Alpha Foeto Protein and Chorionic Gonadotrophin is to do screening for
knowing the neural tube defect and Trisomy from which it is carried to the brain....(Interruptions)
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...(Interruptions)
MR. CHAIRMAN : He has moved the Bill.

DR. MANDA JAGANNATH : Out of these above-mentioned tests, the Ultra-Sonography and Amniocentesis tests
are very frequently used to know the chromosomal diagnosis and congenital anomalies. The purpose is very good.
The concept is very good. To avoid having any child with congenital anomalies or chromosomal abnormalities
which may cause problems to the parents in future, these tests are useful. But what is happening now? The way
the pre-natal diagnostic tests are used unchecked is a national shame. Instead of using these techniques for good
medical purpose, these tests are used for the determination of sex and female foeticide which is nothing less than a
murder. This should be equated to a murder.

The good purpose of having this is to know the high-risk case diseases like Down syndrome with advanced
maternal age. The determination of sex is warranted when there are sex-linked diseases like the Muscular
Dystrophy, which will be transmitted from the female to the male. The Muscular Dystrophy is a disease which will be
carried from a mother to a male person. But this will not affect the female child. In such type of cases, instead of
using it for good purpose, now they are using for sex-determination and female foeticide which is causing a
disproportion in the ratio of male and female. The situation is alarming in States like Punjab and Haryana where the
religious leaders are asked to interfere and they have called for stopping such type of activities. But in spite of the
efforts of the Government, in spite of the Indian Medical Associating calling a meeting of all the religious leaders,
the NGOs, politicians and the regulating agencies, this practice could not be stopped. Further, in spite of the
direction of the Supreme Court, the female foeticide and ultrasound diagnosis are not coming down. It is a very
serious matter. The Supreme Court has directed to see that the ultrasound machines are used by the registered
hospitals. The Court has also directed to seal and seize the ultrasound machines/scanner used by unregistered
organisations and if it is used for sex-determination and female foeticide purposes.

14.59 hrs. (Shri P.H. Pandiyan in the Chair)

Unfortunately, the female foeticide is increasing day by day. The female sex ratio is coming down in an alarming
scale. In such a condition, | support this Bill.

Sir, in Andhra Pradesh, our Government, after the Supreme Court's direction, has come down very heavily on such
illegal tests and they are taking very stringent action. In respect of Ultra-Sonography tests, they have made it
compulsory for the hospitals to get themselves registered. Otherwise, they will not be given the permission to start
any nursing home or to make any diagnostic tests. Under these circumstances, | would suggest to the Government
of India to make an effective awareness campaign in order to make the public as well as the service providers
aware of the provisions of the Act.

15.00 hrs.

At present, even educated people do not know about the provisions of the Act of 1994. Due to various social and
cultural reasons this is being kept a secret, but it should not be kept secret. So, | urge upon the Ministry of Health to
conduct an awareness campaign at the grass-roots level so that the people in the villages come to know about the
provisions of this Act.

Then, the States and Union Territories should be asked to provide protection to NGOs and social activists who are
giving information about the violation of the provisions of this Act. Some people say that to have a male child or a
female child is their personal matter and others should not interfere in it. Our country is surging ahead in many
fields. So, | would like to say that there should be no discrimination between a male child and a female child.



Therefore, if some people do not want to have more children, they should go in for family planning which will help in
bringing down the population of our country.

Sir, | would like to request the Government that strong action should be taken against the people who violate this
law. Simple seizure of the ultrasound machine is not enough. The centres which are misusing the ultrasound facility
should be closed and their registration should be cancelled.

Finally, | would urge all the Members of this House that we should all take a pledge here to have a mass movement
in the country against female foeticide. With these words, | support the Bill.

DR. SUSHIL KUMAR INDORA : Mr. Chairman, Sir, | would like to bring to the notice of the House that the
Government of Haryana has started a very good scheme, namely Devirupak Scheme.

MR. CHAIRMAN : You cannot suddenly bring anything to the notice of the House. Your name is not there with me.
How can you get up and speak like this?

DR. SUSHIL KUMAR INDORA : Sir, | would like to add something new for the information of the House. It is a very
good scheme. So, | would request the Minister whether he would assure, during his reply to the debate, any help to
the Government of Haryana for the promotion of this beneficial scheme.

MR. CHAIRMAN : We have to pass this Bill by 3.30 p.m. Please take your seat.
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"We the citizens of India and the representatives of various religions and sections of India hereby strongly
condemn the inhuman and shameful practice of female foeticide."
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Reena George has cited the instance of a Mumbai-based Gynaecologist who in an interview to USA Talk show
admitted that they conducted Sex Determination Tests. She said that these tests were lucrative and widely
practiced throughout the country.
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...(Interruptions) | am only giving two suggestions.

MR. CHAIRMAN : Total time for discussion is half an hour. You please conclude now.

SHRI J.S. BRAR : | am the first speaker. You give me at least 5 minutes. My second suggestion is this. st sixega
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a4 widtoe 8 you see the Prohibition of advertisements relating to pre-Conception and pre-Natal determination tests.
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DR. RANJIT KUMAR PANJA (BARASAT): Thank you, Mr. Chairman, for allowing me to speak on this subject which
is a very specialised medical technique - "The Pre-Natal Diagnostic Techniques (Regulation & Prevention of
Misuse) Act 1994" was brought into operation from 15t January 1996. But, unfortunately, during the last 8 years, this
very important technique is misused much more than is applicable in its proper use.

Though the Act was introduced to detect genetic and metabolic disorders, chromosomal abnormalities, certain
congenital mal-formations and sex-linked diseases — or in other words, this is a technique for the prenatal diagnosis
of diseases which interferes with normal life of the newborn with an incurable disease, the procedure is being
widely misused to determine the sex of a normal child which is absolutely unnecessary. Some do it just for
inquisitiveness, while in most cases pregnant women are compelled by their husbands or relatives to undergo the
tests and in most cases, if a female foetus is detected —illegal abortions are undertaken. This not only leads to a
purposeful alteration in the Male-Female ratio in the population as has happened in some States in India, but also
against the status and dignity of women and a blatant and shameful gender discrimination. Genetic clinics are
meant to use PNDT for genetic counselling regarding genetic diseases but instead they are engaged in large-scale
misuse in determining the sex of a normal child.

There has been mushrooming of genetic clinics, diagnostic centres, diagnostic laboratories in cities whose main
work in PNDT has been for determining sex of a foetus and promoting illegal abortions. The diseases that need
PNDT for genetic counselling are not common and indeed some diseases are very rare and, as such, ethical use of
PNDT in private practice becomes very limited and too expensive a set-up and hence the criminal malpractices of
sex determination by PNDT is so common.

| fully support the Amendment of the Act and the clauses with legal actions which should be strictly implemented.
With wide-spread circulation to the medical profession through Indian Medical Association, Specialist Medical
Associations, the Medical Council of India as well as through the media to create alertness among the Professionals
as well as awareness among the common people, should be done so that this useful and expensive technique is
used only for diagnosis of diseases and not for determination of the sex of a foetus.

The Government teaching hospitals have a large role to play in serving the people by the PNDT for genetic
counselling and prevent its misuse. At the same time there should be a thorough scrutiny of the activities of the
Private clinics, Private Genetic Centres and laboratories regarding the qualifications of the specialists employed,
the records of the clinics, the machines used, the staff pattern and the referral systems. The private Genetic Clinics
and Laboratories should be monitored by a Committee formed by the Government at the State level.

| understand the difficulties in such surveys in a vast country like India but to prevent an unlawful gender
discrimination endangering the life of expectant mothers and to prevent abnormal and abrupt end to an unborn



female child should be enacted by law.
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MR. CHAIRMAN : We are discussing one Bill. How can we intervene in the Bill?
=t araw (HE aka @ ofl 9% ST saTe A8l 81 @ §18€] (FFuE)

MR. CHAIRMAN : We are discussing a Bill. There should not be any interruption in the debate. A debate is going
on. Please wait for five minutes. Let the Bill be passed.

...(Interruptions)
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g wge =dl | &€) (zmear) Only one minute more.

MR. CHAIRMAN: You are a senior Parliamentarian. How can you interfere in the debate? Let us pass the Bill. Then
I will give you time.
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MR. CHAIRMAN: There should be a coherent recording.
...(Interruptions)
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MR. CHAIRMAN: Now, you have informed the House.
...(Interruptions)

MR. CHAIRMAN : When the debate is on, on a particular subject, it is not the parliamentary practice to interfere.

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI A. RAJA): Sir, first of
all, I should express my thanks to the hon. Members who have spoken on this important Bill. Aimost, all the
Members, when they were supporting the Bill, gave valid suggestions. These will be taken into consideration, | can
assure the House by making rules and other things.

Before giving my answers to the specific questions, | would like to say in what context this Bill has been introduced
and is being considered.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): He has already said that in the beginning.

SHRI A. RAJA: Previously, it was called as Pre-Natal Diagnostic Act. Now, a prefix that has been added in the
nomenclature of the Bill is 'Pre-conception and Pre-Natal Diagnostic Act'. After 1994, since the techniques were
emerging fast, without putting the embryo in the womb of the woman or without taking sperm and other things in the
fallopian tube we can have a child. But a techniqgue came out from the scientific field that even if from the 'XY"
chromosomes in the DNA, "Y' is fused to the woman's chromosomes, we can ensure the male child. So, we have
confined this Bill, according to the latest techniques available, to give the amendment. Accordingly, the
nomenclature of this Act is being changed...(Interruptions)

MR. CHAIRMAN : Shri Ramdas Athawale, what is this?

SHRI A. RAJA: The intention of the Government, | can say in few words, is that -- the doctors are being registered
under the Indian Medical Council Act - this is first time doctors are placed within the purview of the Act. If they are
indulging in the PNDT clinics and other things, they can be convicted up to five years. Even

they have not been placed under the Consumers' Protection Act, as the Chair is well aware of this. This is for the
first time that the doctors have been included in the PNDT Act, so that they can be punished if they are indulging in
the PNDT. The Government, for the first time, is planning to implement this Act stringently.

So, | solicit the fullest cooperation of the House to pass this Bill.
MR. CHAIRMAN: The question is:

"That the Bill further to amend the Pre-natal Diagnostic Techniques (Regulation and Prevention of
Misuse) Act, 1994, as passed by Rajya Sabha, be taken into consideration."

The motion was adopted.
MR. CHAIRMAN: The House shall now take up clause by clause consideration of the Bill.
The question is:
"That clauses 2 and 3 stand part of the Bill."
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
MR. CHAIRMAN: Shrimati Minati Sen - not present.
The questionis:
"That clause 4 stand part of the Bill."
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.
MR. CHAIRMAN: Shrimati Minati Sen — not present.

The questionis:



"That clause 6 stand part of the Bill."
The motion was adopted.
Clause 6 was added to the Bill.
MR. CHAIRMAN: Shrimati Minati Sen — not present.
The question is:
"That clause 7 stand part of the Bill."
The motion was adopted.
Clause 7 was added to the Bill.
Clauses 8 to 10 were added to the Bill.
MR. CHAIRMAN : We shall now take up Clause 11. Shrimati Minati Sen — Not present.
The question is:
"That clause 11 stand part of the Bill."
The motion was adopted.
Clause 11 was added to the Bill.
Clause 12 was added to the Bill.
MR. CHAIRMAN: Shrimati Minati Sen — Not present.
The question is:
"That clause 13 stand part of the Bill."
The motion was adopted.
Clause 13 was added to the Bill.
Clause 14 was added to the Bill.
MR. CHAIRMAN: Shrimati Minati Sen — Not present.
The question is:
"That clause 15 stand part of the Bill."

The motion was adopted.

Clause 15 was added to the Bill.

MR. CHAIRMAN: The question is:
"That clause 16 stand part of the Bill."
The motion was adopted.
Clause 16 was added to the Bill.
MR. CHAIRMAN: The question is:
"That clause 17 stand part of the Bill."

The motion was adopted.



Clause 17 was added to the Bill.
MR. CHAIRMAN: The question is:
"That clause 18 stand part of the Bill."
The motion was adopted.
Clause 18 was added to the Bill.
Clauses 19 and 20 were added to the Bill.
MR. CHAIRMAN: We shall now take up Clause 21. Shrimati Minati Sen — Not present.
The question is:
"That clause 21 stand part of the Bill."
The motion was adopted.
Clause 21 was added to the Bill.
Clauses 22 to 24 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
MR. CHAIRMAN: The hon. Minister may now move that the Bill be passed.
SHRI A RAJA: | beg to move:
"That the Bill be passed."
MR. CHAIRMAN: The question is:
"That the Bill be passed.”
The motion was adopted.
...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Chairman, Sir, | have a submission to make. ...(Interruptions)

MR. CHAIRMAN: We will have to take up the next Bill - Representation of People (Second Amendment) Bill, 2002.
It is a small Bill. Let us pass that Bill first.

...(Interruptions)
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MR. CHAIRMAN: Shri Mulayam Singh Yadav, you have already raised that issue. Let us pass the Representation
of People (Amendment) Bill. You have raised that issue. That is over.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, we are not opposing the passing of this Bill. | am talking about the
Supplementary List of Business to introduce a Bill to amend the Constitution of India. ...(Interruptions) This is a very
vital Amendment. Should it not be informed to the Members earlier? They have brought it last minute.
...(Interruptions)

SHRI PRAMOD MAHAJAN: The Chairman is talking about passing of another Bill. It is not this Bill. ...(Interruptions)



If you do not want us to introduce this Bill, we will not. | promise you that we would not put this Bill. My only anxiety
is that if it is introduced, during the inter-Session period it can go to the Committee and we will get a proper report. #
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SHRI PRIYA RANJAN DASMUNSI : We are not opposing it. What we are talking is that this should not be the
method. ...(Interruptions)

SHRI PRAMOD MAHAJAN: | totally agree with you.

SHRI PRIYA RANJAN DASMUNSI : | do not mind if you take any advantage, but you are bringing the Constitution
(Amendment) Bill for introduction at the last minute of the last day.

SHRI PRAMOD MAHAJAN: This is not a Bill for passing. &€| (Interruptions) It does not require. There are different
Constitutional (Amendment) Bills. ...(Interruptions)

SARDAR BUTA SINGH (JALORE): It is a dangerous trend.

SHRI PRAMOD MAHAJAN: There are different Constitutional (Amendment) Bills.

SARDAR BUTA SINGH : It does not matter. ...(Interruptions)

SHRI PRAMOD MAHAJAN: This is a different Bill.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | am on a point of order under rules 65 and 72.

MR. CHAIRMAN : Shri Varkala Radhakrishnan, this is not introduction of the Constitution (Amendment) Bill. This is
a different Bill.

SHRI PRAMOD MAHAJAN: Shri Varkala Radhakrishnan, this is not the introduction of the Bill. We are on an earlier
Bill passed by the Rajya Sabha.



